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IN TrE CcNTRAL AU,<lIiNlSTRHTIvti THIBUriAL
Pdlr^'LilPAL B-:;NCHt Ndw UhLHI

Regn,Wo,1682/88 ^ate of decision 18.11.1988

^hri Rohtas ... Applicant.

Vs.

Union of India Respondents.

For the applicant ... Shri Hakesh Luthra,
Advocate.

For the respondents ^ ... Shri A.K.Behra, proxy coun^
for the K.C.A'Iittal,Counsel
for the respondents.

CQlHAivl; Hon'ble Shj-i P,K, Kartha, Vice Chairman (Judicial)
Hon'ble Shri P. Srinivasan,Administrative Aferaber.

1. '̂-^hether Reporters of local papers may be allowed ^
to see the Judgementv

2. To be referred to the Reporter or notV

J Uibii.a'ihiiNT

(Judgement of the Bench is delivered by Hon'ble
S'hri P. Srinivasan, Administrative '̂fember)

This application has come up before us for admission

with notice to the respondents«• Shri Rakesh i-uthra, learned

counsel for the applicant and i^hri A.K.Behra, learned

counsel for the respondents have been heard.

2. The prayer in this application by the applicant who

was working as a Safaiwala in Rashtrapati Bhavan and

whose services were terminated with effect from 14.7.88

is that this Tribunal should direct the respondents to

reinstate him. Shri Behra, submits that the applicant

has been given fresh appointment with effect from 4»10.83,

3. In view of this, Shri Luthra sought our permission

to withdrav^/ this application. He is 'permitted to do so

and the applioo^^ application is dismissed as withdrawn.
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( P. Srinivasan ) ( P.K, Kartila ).
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